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INTRODUCTION 

I, the Chairman on the Committee on the welfare of Scheduled Castes 
and Scheduled Tribes, having been authorised by the Committee to finalise 
and submit the Report on their behalf present this Second Report 
(Eleventh Lok Sabha), on the Ministry of Rural Area & Employment 
(Department of Rural Employment & Poverty Alleviation) and financial 
assistance provided to Scheduled Castes and Scheduled Tribes under 
Jawahar Rojgar Yojana. 

2. The Committee took evidence of the representatives of the Ministry 
of Rural Area & Employment (Department of Rural Employment & 
Poverty Alleviation) on 18th December. 1995. Tbe Committee wish to 
express their thanks to the Officers of the Ministry of Rural Area & 
Employment (Department of Rural Employment & Poverty Alleviation) 
for placing before the Committee material and information the Committee 
wanted in connection with the examination of the subject. 

3. The Report was considered and adopted by the Committee on 
17th October. 1996. 

4. A summary of conclusion Ireeommendations contained in the Report 
is appended (Appendix). 

NEW DELHI; 

November, 1996 

Agrahayana, 1918 (Saka) 

(v) 

KHAGAPATI PRADHANI 
Chairman, 

Committee on the Wei/are 
0/ Scheduled Castes and 

Scheduled Tribes. 



CHAPTER I 

INTRODUCTORY 

1.1 Alleviation of rural poverty and reduction of socio-economic 
inequalities and bringing down the percentage of people below the line of 
poverty have been some of the priority areas and major objectives of the 
current Five year plan. Since the inception of the Planning Commission, on 
the observance that the "trickle down theory" does not yield the desired 
result, redesigning of various programmes has been taken up with an aim 
to create supplementary employment opportunities for the rural poor. 
especially during the lean agricultural seasons by coming up with new work 
programme. The thrust of these programmes has been at providing self-
employment and wage employment to the poorer section of the 
Community. As a strategy for poverty alleviation the Planning Commission 
churned out various programmes like The Rural Manpower Programme. 
Crash Scheme for Rural Employment Programme. Integrated Rural 
Development Programme (IROP). National Rural Employment 
Programme (NREP) , Rural Landless Employment Guarantee Programme 
(RLEGP) etc. 

1.2 These poverty Alleviation programmes, however, could not tackle 
the targeted rural poverty effectively as these programmes were conceived 
without really taking into consideration the day-to-day requirement of the 
local people vis-a-vis the asset productivity. Hence, the Planning 
Commission came out with a new strategy involving the marger of the two 
wage employment programes, i.c. National Rural Employment Programme 
(NREP) and Rural Landless Employment Guarantee Programme 
(RLEGP) as a single Rural Employment Programme to be known as 
JQwQhQr RozllGr YojQM. 

1.3 Jawahar Rozgar Yojana is implemented as a centrally sponsored 
scheme on cost sharing basis between the Centre and the State in the ratio 
of 80:20, with entire bearing on the Centre in case of Union-territories. 
People below the line of poverty are to be the beneficiaries under the 
Yojana, with preferential thrust on the members of Scheduled Castes and 
Scheduled Tribes and freed boncied labourers. 30% of the Employment 
opportunities are reserved for women under the Yojana. To achieve the 
objectives of the Yojana, the programme have been placed into three 
streams. First Stream of the Yojana which is being (I) implemented 
throu,hout the country broadly. The second Stream (II) which is to be 
implemented in 120 identified backward districts in different states in the 
Country. And the third stream. which is to be implemented by taking up 
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special and innovative projects leading to sustained employment for the 
rural poors (III). 

1.4 lawahar Rozgar Yojana and its schemes having been considered of 
great importance in solving the basic problems of the Mal productivity, 
unemployment. including under Employment and regional imbalances. and 
for also being instrumental in reduction of socio-economic inequalities etc .• 
the Committee decided to examine the subject 1 awahar Rozgar Yojana and 
to report there on. 



CHAPTER II 

OBJECI1VES AND STRATEGIES 
2.1 The Committee have been informed that the fll'St stream of lawahar 

Rozgar Yojana has been implemented in villages all over the country based 
on the poverty estimates prepared by the Planning Commission. People 
below the line of poverty constitute the target group under lawahar 
Rozgar Yojana. The prime objective of the programme is to generate 
constructive supplementary employment for the unemployed and under-
employed people of the villages, with preference to the members of the 
Scheduled Castes and Scheduled Tribes and freed landless bonded 
labourers. 30% of the envisaged employment opportunities are to be 
earmarked for women. 

2.2 The objectives under lawahar Rozgar Yojana and its sub schemes 
can be classified as Primary Objectives and Secondary Objectives. 
Primllry Objecliv~s: To create additional gainful 

S~co,.dllry Obj~ct;v~s: 

employment for the rural 
unemployed and under employed 
men and women. 
1. To create substained employment 
by strengthening the rural economic 
infrastructure. 
2. To create community and social 
assets in favour of the rural poor for 
their direct and continuing benefits. 
3. To create positive impact on wage 
levels. and 
4. To induce overall improve-
ment in the quality of life in the rural 
areas. 

2.3 The Committee have been given to understand that lawahar Rozgar 
Yojana is a Centrally sponsored programme. Out of the total budgetary 
allocation for the programme, Centre's Contribution is 80%, with 20% 
beiftJ shared by the respective States. Financial resources are percolated to 
the StatesVTa based on the proportion of rural population, in the 
particular StattIUT to that of the total rural population in the country as 
per the estimates of tbe National sample Survey. The financial resourccs 
from the Statc1JT are further percolated to the districts based on the index 
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of backwardness of the population of the respective districts. The index of 
baCkwardness is formulated on the following basis:-

<a) 20"10 weightage for the proportion of agricultural labourers to that 
of tile total workers in the rural areas. 

(b) 60% weiBhtagc of the proportion of rural Scheduled Cutes and 
Scheduled Trtbcs population in relation to that of the rural paplliation. 

(e) 20% weight age to the inverse of Agricultural productivity. 

2.4 In the Eight Five Year Plan, an amount of Rs. 18,400 crorcs as 
Central assistance has been ltntatively approved for implementation of 
JRY. For the year i.c. 1994-95 a provision of Rs. 3862 crores had been 
made, and for the year of 1995-96 Rs. 4544.97 crores have been made as a 
Central assistance (This includes allocation of Intensified JRY). 

2.5 The fundi releascd-Utiliscd and the employment generated under 
JRY arc a5 uadcr:-

1 

Year 

1989-90 
1990-91 
1991-92 
1992-93 
1993-94 
1994-95 
1995-96 

(Allocation) 

2 

Funds 
Released 

(Rs. in 
Crores 

2684.65 
2538.64 
2346.95 
3182.34 
4038.49· 
4370.67· 
4554.97· 

23706.62 

3 

Expenditure 
Incurred 

2458.08 
2588.52 
2663.23 
2709.59 
3878.71 
4268.04 

96.28 
(Upto April) 

.18658.41 

·Inc:luding Intensified JRY. 
"Including allocation of Intensified JRY. 

4 5 

Target Employment 
Generated 

(in Lakh 
Mandays) 

8757.25 8643.87 
9291.04 8745.59 
7354.35 8092.01 
7537.95 /' 7821.02 

10383.26 9958.40 
9865.45 9516.13 
9207.07 200.03 

(Upto April) 

62396.37 53278.05 

2.6 When the Committee pointed out that the expenditure incurred 
during 1990-91 and 1991-92 was more than the funds released for lh.t 
period, and also that from the years 1992-93 onwards the cxpenditure 
declined in comparison to the funds released for the same period. the 
Ministry stated that during the years 1991-92 all the States put tosether had 
an opening balance of Rs. 761.40 crores and Rs. 709.90 crores respectively. 



5 

However the total availability of funds during the years for any given State 
comprises the opening balance plus the funds released by the Centpc all<1 
the States Respectively. Thus taking into account the opening btdMce 
along with the funds released during the year, it is pOilible that the 
expenditure inc:urred during 1990-91 and 1991-92 were more than the fundi 
released under the Scheme for the period. As per the guidelines of JRY 
the balance funds at the end of the year are allowed to be carried forward 
to the next year. This has been done keeping in view the ongoing nature of 
the projects taken up under the Schemes. 

2.7 When asked as to why there has been fluctuations in i~ 
employment generation under JRY between the years 1989-91 to that Of 
1992-93, the Ministry have stated that the achievements of physical targets 
in terms of number of mandays has been over '94%, which can be 
considered as very good. The target fixed in terms of mandays for any 
given year is indicative of the total potential for creating employment 
under the quantum of resources. The prevailing wage employment 
programmes such as JRY depends on the demand conditions for such 
employment vis-a-vis the availability of financial and physical resources. 
The year to year variations in employment generation cannot be eliminated 
as it is a basic feature of wage employment programme. 

2.8 The financial and physical achievement under JRY. (1st Stream and 
lind Stream) during 1993-94 and 1994-95 are as under :-. 
Year Financial (Rs. in Crores) Physical (Million M.Ds) 

funds State Total Expenditure Targct Achievement 
released matching 

by the share 
Centre 

1993-94 2541.36 636.76 3178.13 3S90.21 1038.33 9S2.3S 
(lit Stream) 
(lInd 668.50 172.07 860.37 288.50 73.50 
Stream) 
1994-95 2884.72 719.94 3604.66 3359.59 799.34 745.27 
(lit Stream) 
(lInd 612.81 153.20 766.01 908.45 186.81 •. 35 
Stream) 

2.9 The Ministry were asked to fur!2ish both tbe physical and financial 
(both set Targets and Achievements) performance with regard to SCwSTs 
under the 1RY. 

The Ministry have stated that 81 per the 0JdItin1 pidcliJICS of laY. 
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the funds for SCIt'STs are not separately earmarked because the buis of 
allocation of funds to the districts takes into account the relative 
proportions of SCST in the districts population. For the same reason no 
physical targets arc fixed for the employment target to be achieved in 
respect of SCST. It has been further stated that under two beneficiary 
oriented Sub-Scheme namely, (Indira Awas Yojana and Million Wells 
Scheme), the %age share of SCSiSTs in the total targets to be achieved 
and in the funds have been stipulated. 

2.10 Percentage Share of SC and ST Beneficiaries under JRY 

SI. Year SC ST Other 

1. 1989-90 37.76 17.09 45.15 
2. 1990-91 36.36 18.12 45.52 
3. 1991-92 37.57 18.57 43.86 
4. 1992-93 38.17 18.48 43.35 
5. 1993-94 37.04 18.92 44.08 
6. 1994-95 34.60 20.85 44.55 
7. 1995-96 37.81 18.07 43.71 

2.11 The Ministry have also stated that as regards employment 
generation under the JRY programme as a whole, the State Government 
reports the number of mandays of employment generated under the 
Scheme category-wise, which enables the Ministry to derive the relative 
employment share achieved in respect of the SCSiSTs. 

2.12 According to the initial strategy of funding under the Jawahar 
Rozgar Yojana funds have been earmarked for the implementation of two 
of its important sub-schemes. viz. Indira Awass Yojana and Million Wells 
Scheme. 

Indira Awas Yojana (lAY) which was initially an important component 
of RLEGP has been continued under JRY with targets to construct 
dwelling units, free of cost for the poorest of the poor belonging to 
Scheduled CasteSiSchcdulcd Tribes and the free bonded labourers. Ten per 
cent of the allocation of JRY was earmarked for lAY at the National 
Level and ten percent of the resources are earmarked at the State level. 
lAY funds are to be operated by the DRDAS'ZPs at the district level. 

Million wells scheme (MWS) and Land Improvement. which were 
initially launched as Sub-Schemes of National Rural Employment 
Programme (NREP)lRural Lanoless Employment Garantee Programme 
(RLEGP) have been continued as a Sub Scheme of JRY with objective of 
providing open irrigation wells, free of cost. to poor, small and marginal 
farmers belonging to Scheduled Castes and Scheduled Tribes and freed 
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bonded labouren. Thirty Percent of (1) the Jawahar Rozgar Yojana's 
National Allocation for (MWS) and 30% (2) of the total resource at the 
State level are earmarked for the implementation of MWS. 

2.13 A minimum of 2% of the JR Y funds are earmaked for 
(1) administrative costs, inclusive of any additional staff. Eighty (2) 
percent of the funds allocated to each district, after providing for 
earmarked sector, will be distributed to the village Panchayat. The 
Balance of 20% funds arc to be utilised at the (3) district level for 
interbloclWiliage works. 

2.14 Regarding the major modifications brought about in Jawahar 
Rozgar Yojana and its sub-schemes since its inception, with regard to 
utilisation of funds and effective implementation of the programme, the 
Ministry have stated that in the context of the new economic policy, it 
has been felt necessary to continue JRY as the largest singlc 
employment generation programme during the eight fivc year Plan 
period in the country. The following major chanles have been brought 
into the Yojana:-

(i) Seventy five percent of the funds allocated under JRY. in a 
year, subject to a minimum of Rs. 2546 crores, which was the 
revised Budget allocation for JRY for the year 1992-93 win be 
utilised for the implementation of JRY throughout the country 
broadly on the guidelines newly prescribed. 
(ii)Tbe funds under JRY will continue to be allocated to the 
StateslUTs on the basis of proportion of rural poor in the State! 
UT to the total rural poor in the country from the latest available 
poverty estimates based on the results of latest National Sam pic 
Survey Organisation's survey in this regard. From the State to the 
district the allocation of funds would. however. be made on the 
index of backwardness formulated on the basis of equal weightage 
to the proportion of SCJST population in a district to the SCJST 
population in the State and inverse of per capita production of 
agricultural workers. 

(iii) The sub-schemes of JRY viz., Million Wells Scheme (MWS) 
Indira Awas Yojana (lAY) would continue. However. earmarking 
of funds for MWS will be increased from existing 20% to 30% and 
its coveraae extends to non-SCIST pbor. small and marginal farmers 
subject to the condition that. benefits in financial terms to the non-
SCalST. do not exceed 10% of the total allocation under JR Y. 
Similarly, earmarking of funds at the national level for construction 
of houses under IA Y wiH be increased from 6% to 10% and its 
coverage will be extended to non-SCIST poor people subject to the 
condition that financial assistance provided to nOD-SClST poor 
people (excludin. freed bonded labourers) does not exceed 40/0 of 



the total allocation. However, during the year 1995-96 Rs. 1000 
crores have been eannarked as Central Share for implementation of 
IA Y and Rs. 446.40 crores for implementation of MWS out of a total 
Central allocation of Rs. 3862 crores for JR Y . 
(iv) Twenty per cent of the funds under JRY subject to a minimum of 
Rs. 700 crores will be u;sed to implement an intensified JRY in 132 
backward districts in different States of the country where there is 
concentration of unemployment and under employment. For this 

.t purpose, funds will be placed at the disposal of the concerned Distric:t 
" Rural Development Agency (DRDAs)lZiia Parishads (ZPs) who may 

identify the pockets of unemployment and underemployment within 
the districts for implementing intensified JRY in these pockets. 
(v) 5% of the JRY funds subject to a maximum of Rs. 75 crores will 
be eannarked for taking up special and innovative projects such as 
those aimed at prevention of migration of labour, enhancing women's 
entployment, special programmes through voluntary organisations 
aimed at drought proofings as well as watershed development 
wasteland development resulting in sustained employment. 

(vi) Expenditure on wage and non-wage component have been kept at 
the existing 60:40 ratio but the wages paid to the skilled labourers are 
allowed to be included under the wage component subject to the limit 
of 10% of the total wage. 

1.IS The Committee note that all the planning and Implementation of the 
Schemes under Jawahar Kozgar YoJana have been left with the DRDAsi 
Zila Parlshad. Panehayat Samltisllntermedlate level Panehayat etc. at the 
State level. It Is also observed that DRDAs are over loaded with multiplicity 
of prDlrammes to be Implemented with no other organisation to support the 
step-wise implementation of the PrOlramme. The Committee also note that 
there are no Centrally sponsored Implementlnl agencies or Central 
enforcement agencies to oversee the Implementation of the JKY schemes. 
The Committee Is of the view that the Ministry should streamline the 
number 01 sub-schemes to be implemented by the DRDAs and the Central 
Government should depute some omclals to oversee the works undertaken 
In this reprd. However tbe)' may take the advantale of the technical advice 
01 tbe ¥OIunlary DrJulutlon. The Committee also recommelld that a 
Cenml serutiny-eum-vilOance body should be created with Jurlsdlt!tion over 
the other Implementlnl" bOdies to oversee the aetuallmplementallon 01 the 
BY Schemes. 

1.16 The Committee are happy to obIerve that the people below tbe poverty 
Une form the tarpt beaeftdarleI, with preferred tbrust belnl layetl on the 
memben or the SCW.... Cutes and Scheduled Trlbes, freed bonded 
labourers and WOIDeD. TIle Committee hope that the Intended benellb 01 the 
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JRY Scbqles woald rally percolate to the Identilled tnraet ....,.p 
conslstlna or the poorest or the poor. TIlt Coaamlttee Hrae the Mlalstry to 
undertake a Centra1ly overvlewed project to identify the btaelk:iari. 
IndlvlduUy, II' no sucb suney has already been done. The Com.lt ... 
would like to create a permanent record of the ldenUfted benendalres at 
d1strlcllbloddevel and the same should be updated annually. 

2.17 The Committee observe that Jawahar Rozpr Yojana is instrumental 
In raisin. employment opportualtles and craUn. durable productive assets. 
The Committee, bowever, 'eel unbappy about the two pronaed approach of 
the First Stream of JRY, with two sub schemes namei!' Indln awass Yojana 
and Million Wells Scheme making it mandatory for the State to Implement 
both the schemes. The Committee, recommend that the nrst stream 0' JRY 
should be modified by convertin, it Into a sinpe component stream with 
freedom 'or lmplementllll a.eacies to select Items of works In accordance 
with tbe needs or the local population of the State and the feasibility of Ihe 
scheme wblch dlffen from place 10 place. Ibis would avoid blockl_, up of 
bup amount of money by the StateslUTs on the pretext 0' ImplemenUIll 
the scbemes, whlcb they may be unable to Implement due to certalll 
tecbnlcalltles and other problems. 



CHAPTER III 

IMPLEMENTING STRUcruRE 

3.1 The Ministry of Rural Areas and Employment are the Nodal 
Department responsible for Planning, implementing, monitoring and 
evaluating the Programme under JRY. However, the actual 
implementation and monitoring of the schemes under JRY is done by the 
Centre through the States. 

3.2 A Committee have setup within the Ministry to provide all guidance, 
and lays down guidelines to undertake continuous monitoring and 
supervision of the implementation. A State Level Coordination Committee 
holds the responsibility to implement the Programme within the State. 

3.3 At the District level, the District Rural Development Agency. Zila 
Parish ad (DRDAlZP) are entrusted with the responsibility fOF executing 
all kinds of work under the schemes whereby they Coordinate, review, 
supervise and monitor the overall Programme. The DRDAlZPs are 
accountable to the State Government for ensuring timely submission of 
Reports/returns in respect of the work under taken. 

3.4 DRDA is headed by a Project Officer. and Zila Parish ad is headed 
by a Chairman. Both these bodies arc supported by TechnicaV 
Administrative staff of the level of Executive Engincer etc. on the 
technical side and by Assistant Project Officer. Clerks, Stenographers, etc. 
on the general sidc. Apart from these, BDOSIBlock Samiti Staff renders 
help to the district authorities in implementing and monitoring the 
Programmes. At the village level, the JRY Schemes are to be implemented 
through the village Panchayat. The village Panchayat appoints a 
Committee to oversee, supervise and monitor the works under the schemes 
in every village. Such a Committee includes at least one representative of 
SCIST. The members of the Panchyat are assisted by the village Secretary. 

3.5 Regardlng the machinery set up at State level to review, the 
implementation of JRY. the Ministry have stated that the State· level 
Coordination Committee (SCLCC) for the Rural Development monitors 
the progress of implementation of the Programme. It has also been stated 
that representalives of the Ministry arc invariably invited to participate in 
the mcetinp of the State Government to reivew the progress with a view 
to affcctina improvement in the quality of implementation. Officer at the 
district, lubdivision, and Block level closely monitor all aspects of the 
Prop"amme through visits to work sites. A scheme of inspection with a 
minimum number of field visits for each supervisory lcvcl functionary from 
State Government to block level is strictly adheared to. 

10 
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3.6 Regarding training imparted to the personnels at various level. 
selected to work under JRY in the State, the Ministry have stated that 
training to the personnel at various level in planning and implementation 
of the Rural Development Schemes including JRY, taken up by the 
Ministry of Rural Areas and Employment has been given special attention 
at the National, State and sub-levels. It has also been stated that a 
maximum of the Rs. 50,000 has been earmarked for each DRDAlZP 
under JRY to meet the training expenses of the officials/non-officials 
involved in the implementation of the JRY at the DistrictIBlock/Village & 
Panchayat level provided that at least 50% of this must be spent on the 
training of non-officials. 

3.7 When asked as to whether any service training is provided to 
personnel '!~dertaking JRY works, the Ministry replied that the personnel 
responsible for implementation of the programme are imparted training 
from time to time at National Institute of Rural Development (NIRD) 
Hyderabad, and State Level Rural Development Training Institute (SIRD) 
by the State Governments. It has also been stated that the training 
imparted to the officials help them to implement the programme 
effectively. 

3.8 The Committee note that servir.e trainin& are provided to the 
personnels responsible for the implementation of the programmes of JRY. 
The Committee desire that the tralninl should also be imparted to the 
memben of the VOIaie Panchayats and Gram Sabhas in order to help them 
carry out the effective monitoring of the implementation of the programmes. 

3.9 The Committee note that training to personnels at various levels, 
elected to undertake work under JRY In States, are imparted both by the: 
Centre as well as the State but the non-omcials, who are the real orlans or 
implementation of the Scheme, have been neglected In this regard. The 
Committee, therefore, recommend that tbe trainina for Implementation or 
the JaY p .... rammes should also be Imparted to non-omcial participants 
(i.e Mukhias. Sarpanchas and Panchayat members etc.) 



CHAPTER IV 
WORK UNDER mE YOJANA 

4.1 The Jawahar Rozgar Yojana contemplates an increase in the rural 
productivity through its multi-pronged attack on the rural poverty by 
facilitating improvement in the quality of life of rural poor and also the 
villages by creating durable and productive asset. It also aims at achieving 
social justice by providing gainful employment to the rural poor, especially 
by concentrating on the member of SC / ST and the free bonded labourers 
through well designed plans of development of real resource potential and 
productivity, with emphasis on individual as well as community-oriented 
schemes. 

4.2 All rural works resulting in the creation of durable productive 
community assets are to be taken up under the Yojana. A list of the works 
that could be taken up for the said purpose are as follows:-

(i) Social forestry works on Government and community land, 
Panchayat land etc., road side plantations, plantation along 
canal banks or on wasteland, on sides of railway lines etc. 
involving planting of fuel, fodder and fruit trees, distribution! 
sale of saplings for plantation on private lands. provided the sale 
proceeds are credited to respective ORDAs and the same are 
ploughed back to JRY works. 

(ii) Soil and water conservation works, water harvesting structures 
etc. 

(iii) Minor irrigation works such as construction of community 
irrigation wells, construction of intermediary and main drains 
and field channels etc. and their improvements, deepening etc. 

(iv) Flood protection, drainage and water logging works 

(v) Constructiorrtenovation of village tanks for providing water for 
human use or cattle use or for irrigation or pisciculture etc. 

(vi) Irrigation wells and field channels on individuals holding of 
members of S~T and allottee of ceiling surplus land, Bhoodan 
land and Government lands. 

(vii) Construction of institutional sanitary latrines in rural areas and 
institutional rural sanitation works like drains soakage pits near 
hand-pumplttand / posts on communit)tllnstitution basis. 

(viii) Construction of rural houses for individual members of ~T 
and freed bonded labourers. • 
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(ix) Construction of rural road subject to prescribed standards and 
specification and in accordance with the MNP criteria. 

(x) Land development and reclamation of wasteland or degraded 
land with special emphasis on ecological improvement in hill 
and desert areas. 

(xi) Auptenting existing groundwater resources through micro-level 
ecological planning involving afforestation, soil and moisture 
conservation and water management. 

(xii) Construction of community worksheds for target group 
beneficiaries, community centre, Panchayats ghar, DWCRA 
centres, market yards in areas with concentration of population 
of weaker sections etc. 

(xiii) Works of purely social and community nature such as. 
dispensaries, Panchayat ghars. community centres. creches. 
anganwadis, balwadis etc. 

(xiv) The primary school building will be constructed only in those 
revenue villages which have sanctioned schools without buildings 
of their own. The building will have two large rooms of 
approximately 30 sq. meters each with a deep varandah and 
lavatories / urinals separately for boys and girls in a separate 
comer. If any construction works is proposed to add to expand 
the existing school building, it would be limited to bridging thc 
gap between the existing building and the two room building 
envisaged under these guidelines. 

(xv) Construction of building for the Jana Shikshan Nilayams. 

(xvi) Development of play fields in the schools. 

4.3 Preference are to be given to works (i) with potential of maximum 
direet and continuing benefits to the members of poverty group (ii) which 
are, or can be, owned by or are assigned to such groups of beneficiaries 
either for direct use of the assets by the group(s) or for sale of service&' 
facilities created by the assets fo ensure continuing income to the group(s). 

Priority is also to be accorded to works which are required for providing 
infrastructures for other poverty alleviation programmes (i.e. IRDP. 
DWCRA, DPAP, cit DDP) and construction of Primary Scbool buildings 
in those revenue villaaes which have Primary Scbools without building. 

4.4 Some of the development activities (infrastructures) for which JRY 
resources could be ulCCl are u undcr:-

1. Planting of mUlberry trees; 

2. Establishment of nurseries; 
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3. Chawki rearing Sheds and reeling sheds for sericultures; 

4. Poultry sheds; 
S. Handlooms sheds; 
6. Work sheds for agro-processing; 
7. Retail outlet of district supply and marketing societies, and villages 

Haats; 
8. Raw materials, godowns and common worksheds for DWCRA 

groups. 
4.5 Special Beneficiary oriented Individual programmes for economically 

Weaker Sections including SCsi STs have been proposed. Under this 
proposal, works can be taken up for the benefit of identified individUJlIs 
below poverty line. Works to be taken up under such programme are as 
udner:-

(i) Construction of houses for individuals along with development 
of infrastructural facilities; 

(ii) Development of allotted land in the case of allottees of ceiling 
surplus land, Bhoodan land, Government land whehter they 
belong to SC I ST category or not; 

(iii) Sociar forestry works, such as firewood and fodder plantations 
and agro-horticulture on the private lands belonging to the 
target group. 

(iv) Minor irrigation wells and group wells. 
(v) Drinking water wells etc. 

4.6 The Committee have been informed that one of the most preferred 
programme under JRY is Social Forestry and Agro-horticulture works. 
The main objective to be achieved in the implementation of the Social 
Forestry & Agro-horticulture is to insure that its benefits accrue to the 
rural communities and more particularly to the rural poor. The works 
under social forestry and Agro-horticulture are to be taken up on 
Government and Community lands. These works are also to be undertaken 
on degraded forest lands, provided no suitable Community land are 
available, and also that the entire produce from such land are made 
available for the Community use. NOO's may also be involved in all 
activities relating to Social forestry from nursery raising to plantations 
through the rural poor. Funding for the NOO's may be done directly by 
the State Government or through DRDA's. 

4.7 The DRDAIV'Villagc Panchayats selects the species of fruit plants, 
fodder plants and fuel'" non-fuel trees with due considctation to the needs 
of the community and the agro-climatic conditions of the area. Quick 
growing fuel trees of local variety are to be preferred over the exotic 
species. The DRDAslPancahyats are also to involve farmers, particularly 
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the small &. marginal fanners below the line of povert·y. to raise nurseries 
in their own fields and backyards. 

4.8 Fann forestry and Agro-horticulture are also to be taken up under 
JRY. However, these are to be taken up only on the lands belonging to 
the SCslSTs. Freed bonded labourers and all land allottees whose names 
figure in the IRDP Survey Register. 

4.9 Wherever tree plantation are takeen up under JRY on Community 
land and for Community benefits. the cost of maintenance of such 
plantations upto the time the trees are able to survive or upto the period 
of 3 years from the year of plantation, whichever is earlier. are to be met 
from JRY funds. The cost of saplings and also the .cost of labour put in by 
the tree-permit holdersltree patta holders in planting the saplings and also 
the cost of maintenance of such plantation upto the time the tree are able 
to survive may be met from the JRY funds. The usufruct rights under the 
scheme includes rights to gather dead branches. etc .. cropping of trees. 
hypothecate the trees to financial institutions for loans by deposit of tree 
planting/tree patta with the financial institutions. and devolution of the 
tree planting pennitlpatta on death of the patta holder. 

4.10 The Committee have been inform~d that two sub-schemes of the 
Yojana which constitute the major chunk of work under the first stream of 
JRY are Indira Awas Yojana (INDIRA AWAS YOJANA) and Million 
Well Scheme (MWS). 

INDIRA AWAS YOJANA 
4.11 The major objective of INDIRA AWAS YOJANA is to proviae 

dwelling units to members of SCIST. freed bonded labourers in rural areas 
and also to non-SCIST rural poor's below the line of poverty, free of cost 
subject to a condition that the benefits to non-SCIST poor should not 
exceed 4% of the total JRY allocation. Ten percent of the resources at the 
NationallState level is eannarked for INDIRA A WASS YOJANA, of 
which, funds are distributed amongst the districts on the basis of number 
of rural SCslSTs in the districts. These INDIRA A WAS YOJANA funds 
are to be operated upon by the DRDAslZPS at the district level. 
However, during the year 1995-96 out of a total of Rs. 3862.00 crores for 
JRY. Rs. 1000 aores are being allocated to the INDIRA A W AS 
YOJANA. 

4.12 By the beginning of every financial year, every DRDA/ZP are 
required to prepare an annual action plan equivalent to 125% of its share 
of funds allocated in the preceding year. No work are to be taken up 
unless it forms part of the annual action plan. Top priority is accorded to 
incomplete work in the Annual Action Plan. And also no work is taken up 
by DRDA&lZPs which cannot be completed with in two financial years. 
All plans for development are required to be discussed at the Gram 
Panchayat meeting. Enough care is to be taken to safeguard the interest of 
the weaker sections in the village with top priority to the works benefitinl 
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SCslSTs, women, (and other weaker section of·the viUage and community) 
while preparing the work plan. No sectorial earmarking of resources are 
done at the village Panchayat level except that 22.S% of the annual 
allocation must be spent on items of work which directly benefit SCslSTs. 
The diversions of funds meant for SCslSTs is, however, not permissible. 

4.13 The order of priority for selection of beneficiaries amongst largest 
group is as follows:-

1. Freed bonded labourers. 
2. SCIST households who are victims of atrocities. 
3. SCIST households below the line of poverty, headed by widows and 

unmarried women. 
4. SCIST households affected by flood, fire, earthquake and similar 

natural calamities. 
5. Other SCIST households below the line of poverty. 
6. Non SCIST households below the line of poverty. 
4.14 The houses under INDIRA AWAS YOJANA arc generally allotted 

in the name of the female member of the beneficiary household. However, 
it can be allotted in the joint names of husband and wife also. The houses 
are normally to be built of individual plots in the main habitation of the 
village. The houses could also be built on micro habitat approved or in a 
cluster within a habitation with a thrust on the facilities on the 
development of infrastructure wherein internal roads, drains, drinking 
water supply etc., are to be taken care of. Enough care is also being taken 
not to construct the houses under INDIRA AWAS YOJANA far of 
outside the villages. It is also seen to it that the houses arc located within 
the village or close to it so as to ensure safety and security, nearness to 
work place and social communication. In very many StateslUTs INDIRA 
A WAS YOJANA houses are to be constructed adopting micro habitat 
approach, on the house sites or bouse plots which have been distributed to 
the rural POOl'S, particularly SCslSTs over a period of time. 

4.1S The financial and physical achievements under INDIRA A W AS 
YOJANA since inception are as under:-

Year 

1\J8S·86 
1986-87 
1987·88 
1988-89 
1989-90 
1990-91 

Allocation 
(RI. in aores) 

Z 

13Z.00 
165.33 
165.35 
139.81 
157.38 
157.38 

Tll'letHouscl Constructed ElqICndlture 
(NCII.)lChievement (NOI.) (RI. in crores) 

3 4 5 

144170 51ZSZ 57.93 
158420 IM»I97 149.18 
158420 169lO2 235.37 
134793 139192 149.65 
151454 18ti023 188.SO 
122100 111800 213.07 
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2 3 4 S 

1991·92 157.38 120626 207299 263.01 

1992·93 223.96 117133 192585 238.83 

1993·94 318.12 280363 360047 464.50 

1994-95 437.69 353353 371354 475.16 

(IncludlDJ 2054.40 1740832 2019051 2435.20 
o DRY) 01000.00 
IIloc1tion 
1995-96 3OS4.4O 
Total 

4.16 When the Committee pointed out that the expenditure on 
construction of houses and also the achievements under INDIRA A W AS 
YOlANA was more than the allocation and targets specified during the 
year 1987-88 to 1994-95, and desired to bring the reasons therefor. the 
Ministry of Rural Areas and Employment replied: "INDIRA A WASS 
YOlANA is an important Sub·Scheme of lRY and the expenditure on 
INDIRA A WAS YOJANA houles were more than the allocation because 
of the felt need of the people in the rural areas for housing. In addition to 
the earmarked funds for INDIRA AWAS YOlANA. the funds from 
seoenl JRY can also be uled by Panchayat. and district level 
administration to provide houses to the rural poor. The State Government 
can also dovetial their funds in addition to their minimum contribution of 
20% as a State share for providing more houses to the people below the 
line of poveny. It is due to this that the expenditure are more than the 
allocation, and hence the achievement of houses constructed were more 
than the tarset." 

4.17 When questioned about the average cost per house under the 
INDIRA A WAS YOJANA Scheme in the plain area vis-a·vis the hilly 
areas, the Ministry hive stated that the averaac cost of the INDIRA 
A WAS YOJANA houses depend upon thc availability of materials. 
labour, and JCOII1lphicai condition. in the runl arcas. The avenge cost 
varies from State to State in plain area as well as in hilly areas. Moreovcr. 
it is very difficult to Jet the avcrqe cost since. the expenditure shown also 
includes the expenditure on hOUICII under construction. However, the unit 
cost bas been fixed at RI. 14,000 in plain areas and RI. 15,800 in hilly 
area on the bais of the Natioaal Averaac Calculated at the time of fixing 
up of tbe unit COlt. 

4.18 AI. reprda the to&aI number of houses constructed for SClST, free 
bonded labouren and women, the Ministry have fruniahed the following 
statemcot: 
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Statement indicatins the Allocation. expenditure and the number of 
houses built for SCIST beneficiaries of the total number of houses 
constructed is as under:-

Year Allocation Expenditure House Constructed 
(Rs. crores) (Rs. crores) SC/ST Other Total 

1985·86 132.00 57.93 51252 51252 
1986-87 165.33 14'.1.111 160197 160197 
1987·88 165.33 235.37 169302 169302 
1988-89 139.81 149.65 139192 139192 
1989·90 157.88 188.50 186023 186032 
1990-91 157.88 213.07 181800 181800 
1991·92 157.88 263.01 207299 20'7299 
1992·93 223.96 238.83 192585 192585 
1993-94 318.12 464.S() ··360047 
1994·95 437.69· 474.26@ 272514 100861 *372275 
1995-96 1249.60 491.36 207462 81329 288791 

Funds It. beneficiaries 

• Includes Rs. 87.82 of (l0"!. of I·JRY) Allocation. 

(ii- Revised as per Annual Progress Report. 

•• The allocation under lAY was increased from 6"10 to 10"10 of JRY. 

{I Funds at the end of 1993. to extend the benefits to Non·SClST. Hence. catelory· 
wise breakup for lAY houses are not available for 1993·94. However. State 
Government were not permitted to spend more then 40% of funds on non·SClST 
beneficiaries. 

4.19 The Committee have also been informed that no contractors are 
allowed in the construction of lAY houses. The spirit of lAY is, that the 
houses are not constructed and delivered by any external agency. On the 
other hand. the houses are construct cd by the ultimate occupier of the 
house. The beneficiaries arc given a free hand to arrange for the 
construction of their house by engaging their own skilled workmen and 
also contribute family labour. The present project cost not being sufficient 
the amount should be increased in view of the increased cost of the 
building materials and the increase in wages. The responsibility for proper 
construction of the house will thus be on the beneficiaries themselves. A 
Committee of the beneficiaries should be formed to coordinate the work 
and they should be consulted in all matters relating to lAY. 

4.20 Suitable local voluntary agencies with proven track record, 
wherever available, should be associated with the construction of IA Y 
houses to take care of supervision, guidance and the monitoring of 
constructions. The involvement of these voluntary agencies are to be made 
use of, especially to popularise the use of sanitary latrine and also in the 
constructions of smokeless chullahs. 



19 

MILLION WELL SCHEME (MWS) 
4.21 This Scheme was launched with the objective of providing open 

irrigation wells, free of cost, to the small and marginal farmers among the 
rural poor. At least 213rd of the allocation for MWS is to be spent for 
benefitiqg persons belonging to SCslSTs and the category of freed bonded 
labourers. Wherever construction of wells are not feasible due to 
geological factors, the amounts allotted under Million Wells Scheme may 
be utilised for other schemes of minor irrigation like irrigation tanks, water 
harvesting structures and also for the development of lands belonging to 
small and marginal farmers, the amount cannot be diverted for any other 
schemes. 

4.22 The State Governments allocate MWS resources to the district with 
reference to the unirrigated land with potential's for well irrigation held by 
the target group. 22.5% of the resources earmarked under JRY for SCIST 
works can also be used for the scheme. The order of priority for selection 
of beneficiaries from different categories of the target group shall be as 
follows:-

1. Freed bonded labourers; and 
2. SCIST poor, small and marginal farmers who arc victims of 

atrocities; and 
3. Poor, small and marginal farmers belonging to SCIST households 

below the line of poverty headed by widows and unmarried 
women; and 

4. Poor. small and marginal farmers belonging to SCIST households 
affected by flood. fire. earthquake and similar natural calamities; 
and 

5. Poor, small and marginal farmers belonging to other SCIST 
households below the line of poverty; and. 

6. Poor, small and marginal farmers belonging to non-SCIST 
households below the line of poverty. 

4.23 The cost and the area norms in respect to works under MWS are 
decided upon by a Committee comprising of Chief Secretary. Secretary 
(Rural Development). Secretary (Planning), Secretary (Irrigation) and 
Chief Engineer (Minor Irrigation) of the State. 

4.24 The beneficiaries are themselves the executilll agency to undertake 
the construction of their works through their own labour, and through the 
local labour for which they are paid. In case of a failed well compensations 
are provided to the extent of 100% of the expenditure actually incurred by 
the fanner towards digging of the well. If a beneficiary intends to install a 
lifting device on a well constructed under MWS he is given preference 
under the IRDP programme. 

4.25 During 1995·96 RI. 449.40 crores have been earmarked as central 
share for implementation of MWS. A total of 8,65,756 wells have been 
constructed since the inception of the proaramme upto the end of May, 1995. 
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4.26 The year-wise details of wells constructed under the Million Wells 
Scheme during the period 1988-94 is given in the following table:-

Year 

1988·89 
1989·90 
1990-91 
1991·92 
1992·93 
1993·94 
1994-95 
1995·96 
(Provisional) 

Total: 

Allocation 

(Rs. IN CRORES) 

271.44 

524.63 
524.63 
605.33 
954.37 

1049.61 
447.40 

4377.41 

Expenditure No. of wells 
Constructed 
During the 

year 

132.99 S0345 
108.16 87634 
279.74 56433 
495.74 172328 
534.05 18099S 
639.04 149231 
712.99 154658 

2902.10 851658 

4.27 From the statement of allocation of funds and actual expenditure 
incurred on the projects. the Committee observed that the acutal 
expenditure on the projects undertaken under the MWS is less than the 
allocations right from 1989-90 to 1994-95. When the Committee desired to 
know the reasons for non-utilisation of all the allocated fundo; for the 
schemes. the Ministry replied that the utilisation of funds primarily 
depends upon the demands from beneficiary. Less utilisation of funds than 
the actual allocations may be due to less demand. It may also depend upon 
the geographical and geological conditions of a particular state where the 
wells are required to be dug. It has also been stated that prior to 1993-94. 
the scheme was only for SCs/STs. However. during 1994-95. the scheme 
was extended to non SC / ST rural poor with a limit of not utilising more 
than 33% of furids allocated for MWS. In view of this, wells constructed 
upto 1993-94 were totally for SCS'STs. From the year 1994-95. more than 
67% wells wcre constructed for SCS'STs. 

4.28 When asked about thc failed wells out of the total constructed 
wells. the Ministry stated that complaints regarding failed wells are 
received by the DRDA's which are established on the basis of norms fixed 
by the centre for the field works that the wells are actually failed. The 
compensation has been given to the: beneficiary to the extent of 100% of 
the expenditure actually incurred towards digging of the wells. 

4.29 Regarding lift irrigation devices installed independently or in 
combination with .the wells, the Ministry have stated that after the well is 
completed the list of the beneficiaries is handed over to tbe DRDAs, and 
if required by the beneficiaries, assistance is provided under inteJl'ated 
Rural Development Programme (IRDP) for installation of lift irriptioD 
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devices. The Ministry has also stated that this aspect is not monitored 
under JRY at the Central level. 

Maintenance of Assets 
4.30 The assets created under the Yojana are be taken over by the 

concerned regular departments of the State Government&1>anehayat Raj 
Institutions (PRls) and are to be maintained by those department&1>RIs. 
Maintenance of assets created under the wage employment programmes 
for which maintenance funds are not ordinarily available shall be done by 
the Village PanchayatslMandals with the funds made available with them 
for that purpose under the Yojana. 

4.31 The Committee are happy to note the list of works to be taken up 
for creation of durable productive community assets and also the 
developmental activities (illfrastrudural) wbicb could be taken up on lbe 
JRY resources. The Committee are of tbe strol1l feeUng that tbe villaaers 
(lbe taraet group) Mve neither been made aware nor educated about these 
options of works to be taken up. The Committee desire the Ministry to take 
up tbe issue of educatinl the people (the ultimate beneficiaries) in their own 
lan&uaae. The Ministry may also Issue necessary instructions to State 
Governments to bring out the study matelials in tbeir regional laneuages 
and circulate lbe same to the rural masses including SCs-5Ts. The Centre 
may also prompt the States to involve Non-Governmental Organisations and 
Voluntary Oraanisations for effective education of the people. 

4.32 The Committee find the Special Benenclary Oriented Individuals 
Programme as \'ery constructive. However, the Committee are uncertain 
about the proper Indentlftcation of the individuals below the line of poverty. 
The Committee stronlly recommended tbat tbe ·Centre must Involve tbe 
Plannllll Commission alonlwlth other Govermental Bodles()raanlsatlons to 
help the State Governments to prepare a genuine list of Identified 
Individuals for the proaramme. 

4.33 Tile Commillee are Impressed by tbe objectives of the Social 
Forestry and Agro-hortlcullure works to be preferred under JRY. The 
Committee are of tbe opbuon that since the subjed Involves a substantial 
amount of scientific: know-how, the people must be adequately educated' 
informed about the 10111 term beDeOls of the whole programme. Leadll1l 
Institutions like indian A.rlcultural Research Institute (JARI), Indian 
InJtltute of FORst ManaFmeDt (IIFM) aDd other OrcaDUtioDs may be 
asked to lend advice In this reaard. Tbe Committee also desire that Non-
Governmental Orlllnlsations and Voluntary Oraanlutions should also be 
Involved in tbe educational al .·eD as in implementatioa .peets of the 
pI'OII'IlIDme. The Commillee aIio desire the CeDtre to make use of the prlDt 
ad tbe aadlo-visul aaedlas tor c:ampalplna the eause or the Proanmaae. 

4.34 The Commltt. DOle Ibal _t or 3861 crores earmarked for 1995-96 
_ ........ of ... ".s" _ .......... allocaW .. lAY. 1'111 
C...tltee allo DOte t ... DO .. ,.,. .. aDocat ................. rW ,., 
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SC..sTs. Tbe Committee, tberefore, recommend that sepante allocation 
should be made for SC..sTs In the aDDual budpt plan of the lAY. The 
funds earmarked should also be utUlsed on priority basis during the same 
year. 

4.35 The Committee are not happy about the dovetamng of funds of 
MlUlon Wells Scheme wltb otber Scbemes like the development of Irrigation 
tanks and Water harvesUng structures etc. as these become a community 
boIdJal. The Committee strongly recommend that the Centre must prepare 
vUlaae-wlse!panchayat-wlseidistrict-wlse and State-wise lists of intended 
tarpt· IrouPS, the majority of which are SCwSTs, and later help the 
beaendarits to execute the work of d1ulnitonstructlon of wells with 
adequate skiUecMechnical support so that the beneftts must reach the SC!r' 
STs benmelarln directiy. 

4.36 The Committee note that 100% compensation is given to the 
benellclary wbose well Is declared failed. However, keeping In view the 
helpless condition of the farmers the Committee feel that under such 
circumstances tbe impiementiDl agendes should not only belp tbe farmer 
wltb the advice of going for a much better alternative source of water but 
slrould 10 ahead and help them with the construction of a bore-well which 
would be a major source of water for the farmers both for the Rabi and the 
Kharlf crops. 



CHAPTER V 

WAGES UNDER JRY 

5.1 Iawahar Rozgar Yojana is a programme which aims at providing 
opportunities for both wage employment and Self Employment visualising 
the fast increasing labour force in rural areas. The Committee were 
informed that the objective of generation of additional gainful employment 
for the unemployed and under employed men and women in rural areas 
were designed to enhance the purchasing power of rural workers. It has 
been stated that the wages under Jawahar Rozgar Yojana are paid at the 
rate notified for the prescribed Schedule of Employment under the 
Minimum Wages Act for the relevant works and may be paid partly in 
food-grains and partly in cash. The rate of distribution of food-grains has 
been prescribed at 2Kg. per man-day. This payment of wages in food-
grains has been made optional since 1993 due to fluctuations in the prices 
of Food-grains in the open market. Payment of wages has to be made on a 
fixed day of the week and should not be delayed by more than a week 
except at the option of workers, and in the latter case, for not more than 
15 days. 

WAGE-NON-WAGE RATIO 

5.2 As regards utilisation of funds for providing infrastructural 
component to the poverty alleviation programme it has been stated that 
60-40 ratio between wages and material component is to be maintained. In 
case, of need for supplementary funds for material Component, it may be 
provided by dovetailing resources available from other relevant 
Government plawbon-plan programmes. The supplementary material 
component may also be provided by dovetailing funds, drawn on 
panchayat funds, cooperatives. other public bodies and community 
contributions. 

5.3 It has been stated that various evaluation studies carried out by the 
Ministry of Rural Areas and Employment have revealed that there is a 
wide gap in the wages of male and female unskilled workers in the States 
of Assam, Bihar, Punjab. U.P. Kerala. Andhra Pradesh etc. Even after 
averaging the wage rate for male and female workers. there remains a g~p 
of about Rs. S at the national level. The equal remuneration Act mandates 
the Employees to pay equal remuneration to men and women workers for 
works of a similar nature, as well as not to discriminate while recruiting 
men and women workers. 

5.4 It has also been observed by the Committee that there are 
considerable Inter-State variations in the minimum wages for the unskilled 
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workers ranging from Rs. 14.25 to Rs. 42.00 per day. ~e ~mmitt~e have 
been informed that the Ministry have taken up this Issue With the 
respective State Government for taking corrective measures. 

5.5 When asked about the criteria for fixing the minimum wages paid 
under JRY along with the reasons for the variation of wages in different 
states. the Ministry replied that the wages are fixed by the respective State 
Government and not by the Centre, it is for this reasons that there are 
variations in wages of different states. 

5.6 The Committe have been informed that periodical meetings, based 
on the periodical progress reports obtained by the State Government from 
the implementing agencies, are held with the Secretaries in-charge of 
implementation of JRY to review the progress. 

5.7 When asked whether any irregularities concerning the wage payment 
or execution of action plan directly or indirectly relating to SCS'STs have 
come to the notice of the Secretaries-in-charge of implementation during 
their meetings, the Ministry stated that periodical meetings with the State 
Secretaries-in-charge of implementing JRY to review the progress is held 
once in a year. Moreover, the programme being implemented is reviewed 
by senior officers of Government of India by visiting the work sites from 
time to time. It has also been stated that no irregularities concerning the 
wage payment or execution of action plan directly or indirectly relating to 
SCS'STs have come 'to the notice of the Secretaries-in-charge during the 
review meetings. 

FOOD-GRAINS AS PART OF WAGES 

5.8 Distribution of food-grains as part of wages under rural employment 
programmes is based on the principle of protecting the real wages of the 
workers besides improving the nutritional standards of the families of the 
rural poor. The food-grains for the Yojana are to be released to the State 
generally in instalments along with the release of other Jawahar Rozgar 
Yojana resources, excepting the cold and snow bound districts which have 
a limited working seasons where the food-grains will be released in one 
iostalment. The distribution of food-&rains under the Yojana is to be' 
through Public Distribution System CPOS) only, with DRASlZPS making 
necessary arrangements for its distribution among the village panchayatsl 
implementing agencies for use on Jawahar Rozgar Yojana works on cash 
and carry basis through PDS shops. 

5.9 However, despite a free hand given to the states, things do not seem 
to have improved u there are virtually no takers for its food-far-work 
component, since workers insist on cash payment. In case the 
implementing agencies do not pay tbe wages for a cateaory of employment 
at a rate notified for the relevant schedule of employment under the 
Minimum Wiles Act, the Central Govcmment shall wi&bbold the lI'ants to 
rite StateIUT under Jawahar Rozpr Yojana. 
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5.10 The Committee are distressed to learn that there Is a wide lap In the 
w •• of male and female worbn (unskilled) In some of the States e.,., 
Allam, Blbar, Punjab, V.P., Kenl., A.P. etc. which is a clear violadon of 
the provisions of Equal Remuneration Act. The CommlUee stronlly 
recommends that Centre should luue strict instructions to these as well as 
other States for implementation 01 the "Equal Remuneration Act" in its true 
Iplrlt to ensure equal treatment to women at the time of providing 
employment under JRY as well as payment of waaes for the same nature of 
work. 

5.11 The Committee are also unhappy to note that there Is waslderable 
Inter-State variations In the minimum waaes for the unskilled worken 
raJlllng from RI. 14.25 to RI. 42.00 peroday. 

The Committee, therefore, BrJe the Ministry to take up the maUer or 
national minimum wage throughout the country Irrespective or the nature 01 
work and to ensure that the same Is adhered to by all the states. 

S.Il The Committee are not satlslled wltb the state of aftaln pertaining 
to periodical meetings of the Secretaries-In-charge or implementation 01 JRY 
as 10 far no Irregularity concerning tbe waJe payment or execution of action 
plan directly or Indirectly relating to SCslSTs has been reported and acted 
upon. The Committee strongly feel that Centre must Invigorate its 
periodical meetings and pick up Issues to be resolved, Instead of simply 
being satisfied with the ltatistical evidence presented by the States, and 
action need be Initiated against the defaulting omcen. 

5.13 The Committee are not at aU convinced witb the "distribution of 
food lralns" as part of the ",aps under the JRY Programmes, since the 
prindple or Protectlnl the real WBIf of the worker. besides improvlna the 
nutritional standards of the famUies of the rural poor, are not beinl met 
with. Moreover, the food-for-work component of the wale system has 
totally failed due to various rasoas riz. poor quality 01 lood-arainl problem 
of atorale and traasportaion fadllties Involvement of multiple .pndes, 
lower market price In cOlllparlsoD to the price or food-grains supplied UDder 
JRY, Insistence 01 cash payment by the worken etc. The Committee desire 
that the matter should be reviewed with a view to "vlnl an option to the 
worken to 1ft WI" either tuDy In casb or partly In form of caib or partly 
ID form of food-aralns keeplna In view the variation in the klDds of food-
lI'alns. Tbe Committee also recommend the Centre to carry out 
IDvestiptioa In the cues of DOn-.. yment of walft and to take action 
.... alt the defaultlq ofIIcen IIUtad of Jult withholdllll the araats to the 
concerned States, as ultimately It Is the common man (the tarpt p-oup) who 
Is the lufferer. The Committee, therefore urae the MI .... try to take 
lIKftIary IIdIon aploll the defaultlna oftlcen. 



CHAPTER VI 
MONITORING AND EVALUATIONS 

6.1 For effective implementation of the programme, the Jawahar 
Rozgar Yojana guidelines lay emphasis on physical monitoring through 
field inspection which is important. The guidelines provide that officers 
dealing with Jawahar Rozgar Yojana at the State Head-Quarters should 
visit district regularly and ascertain through field visits that the 
programmes are being implemented satisfactorily and that execution of 
works is in accordance with the prescribed procedure and specifications. 
Like wise. officers at the district. sub-divisions and block levels must 
closely monitor all aspects· of the programme through visits to work sites 
in interior areas. 

6.2 Monitoring of the programme at the state level is the responsibility 
of the State Level Coordination Committee for the Rural Development 
Programmes. A representative of the Department of Rural Employmcnt 
and Poverty Alleviation, Government of India. is required to be 
invariably involved to participate in the meeting of Ihis committee. 

The StateslUTs submits the following reports and returns to the 
Central Government:-

1. A monthly progress report is to be furnish by TelcxtTelegram by 
10th of every succeeding month and, 

2. A more detailed quarterly progress report is to be submitted by 
25th of the month following the quarter and. 

3. A detailed Annual Report is to be submitted by 25th of April of 
the Succeeding year. 

It is through these reports the authorities both at the Centre and the 
State level, monitor the progress of the programme and keep a close 
watch on the quality and trend of implementation to take mid-course 
corrections. 

6.3 When asked as to what is the mecbanism at the State Government 
level to investigate tbe irregularities in the implementation of JRY and 
also that of misappropriation of funds under the same schemes. the 
Ministry have stated that systems of checks and balances are built into 
the schemes of lRY so that the misappropriation/misuse of funds do not 
take place. The JRY resource released to tbe village Panchayats are kept 
in an exclusive and separate Saving Banks or Post Office account which 
are to be operated jointly by Sarpaneb and another penon nominated by 
the Paneahyat. Every drawal from the bank is required to be authorised 

26 



27 

in the meeting of village panchayat. The accounts of DRDASlZP/Gram 
Panchayats are also subjected to regular audit. 

6.4 The Ministry have also stated that instructions have been issued to 
the Village Panchayats to appoint a vigilance committee for each village 
under its jurisdiction to oversee, supervise and mORitor the implementation 
of works under the Yojana. The State Government have also drawn up a 
programme of inspection of these works by senior officers of the State! 
District&IBloc levels who are required to inspect the Rural Development 
Programme under JRY. This is supplemented by the visits of Central 
Government officers from the Ministry of Rural Areas And Employment 
who have been assigned specific areas for such visits and follow ups. The 
Ministry have also introduced a system of "Areas Officer" during 1993·94 
with a view to effectively monitor the various programmes of rural a 
development, including JRY. Under the scheme, senior officers at the 
level of Deputy Secretary and above, who have been allocated States 
follow up and feed back on the implementation of the various rural 
development programmes including JRY. The area officers scheme ha.~ 

further been strengthened w.e.f. 1.1.1994 by including officers from the 
Department of Programme Implementation, Department of Wastelands 
Development and the Planning Commission. 

6.S The Committee were informed that all reports of irregularities in 
implementation of JRY, misutilisation of JRY funds etc. received directly 
by the Central Government are generally got investigated through State 
Government. The Ministry have stated that as the State Government is 
responsibte for implementation of JRY, cases of misutilisation or 
irregularities are got investigated by the concerned States. 

6.6 Regarding action taken against the complaints. irregularities and 
cases of misappropriation of funds which have come to the notice of State 
Government. it has been stated that the involvement of Panchayats in the 
implementation of the JRY in the country has brought about much desired 
transparency and the complaints regarding misuse of JRY funds arc 
relatively few. Hence, all the complaints received in the Ministry of Rural 
Areas and Employment, they are referred to the concerned State 
Government for appropriate inquiry and remedial actions. Some of the 
State Government have suspended the officerslSarpanchcs found 
responsible for misuse of JRY fuads, criminal cues have also been 
initiated apiast tbe offlCerslSarpanches who have committed irregularities 
in tbe utilisation of JRY funds. 
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6.7 The meeting of State Level Coordination Committee is held 
quarterly to review the performance of JRY. The composition of the State 
Level Coordination Committee which is constituted in each State is 
broadly as under:-

Chairman 
1. Chief Secretary/Agriculture Production Commissioner/Development 

Commissioner 
Members 

2. Secretary, Department of Rural Development 
3. Secretary, Department of Finance 
4. Secretary, Department of Planning 
S. Secretary, Incharge of Women's Programme 
6. Head of the Department of Agriculture 
7. Head of the Department of Animal Husbandry 
8. Head of the Department of Irrigation 
9. Head of the Department of Cooperation 

10. Head of the Department of Forest 
11. Head of the Department of Fisheries 
12. Head of the Department of Industries &. Mines 
13. Director, Institutional Finance 
14. MD, SCIST Development Corporation 
IS. MD, Women's Development Corporation 
16. ReprellCntative of KVIC 
17. Chief Executive Officer of State KVIS 
18. A reprellCntative of the Government of India, not below the rank of 

;Deputy Secretary 
Member Secretary 

19. JointlDeputy Secretary, Department of Rural Development 

The States are allowed a free hand to include any other officiabvnon-
officials whOle prellCnce they deem necessary in the meeting of SLCC. 

6.8 The Ministry of Rural Areas &. Employment, at the Centre, have 
introduced in 1993-94 I system christened as "Areas Officers Scheme" to 
effectively monitor the vlriouS programme of Rural Development 
including JRY. Under the Scheme officers of the level of Deputy Secretary 
and lbove hive been aUocated few States which they are required to visit 
and get the feed back on the implementation of rural development 
proarammcs inclusive of JRY. 

The Areas Officers Schemes has been strengthened by induding officers 
from the Department of Wute Land Development and the Planning 
Commission. 

6.9 On seeking information on "Area Officers Scheme" regarding its 
compolition, iaduaion of SCllSTs, shortcominp observed, feed back 
obtained etc.. the Ministry stated that AOS wu introduced with a sole 
purpose of effective monitoring of the various rural development 
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programmes inclusive of JRY. It seems that there is no team of officers 
as such, however, SCIST officers above tbe rank of Deputy Secretary 
working with the Ministry are allocated States for carrying out monitoring 
of the developmental programmes. The area officers review the physical 
and financial progress at the field levels and suggest the remedial 
measures for tbe shortcomings in the implementation of the programmes. 

6.10 The important evaluation/survey carried out on the functioning 
and impact of JRY are "Ouick Study", conducted by the programme 
evaluation organisation of the Planning Commission, on the 
implementation of JRY in 40 Panchayats of ten major states of the 
country and "Concurrent Evaluation" of JRY through independent 
institutionslorganisatons in all districts, which has been conducted by the 
Government of India, to assess the impact of the developmental 
programmes chosen for the rural areas in relation to the stated objectives 
of the programme. 

6.11 The "Ouick Study" on the JRY schemes was carried out in 1992, 
for the period of implementation of the programme between April. 1989 
to September, 1991. The major findings of the study are as follows:-

1. The share of SCslSTs in employment generation was more than 
50%. 

2. The share of women in the employment generation was only 
22-25% at the district level and 15-18% at the village panchayat 
level. 

3. The Yojana did not provide employment to the extent expected 
as the average number of days a person got employment was 
11.44 days during 1989-90. 15.68 days during 1990-91 and 12.8 
days during 1991-92 (upto September, 1991). 

4. Adequate attention was not given to the maintenance of ISleta. 
5. Some of the Village Panchayats did not utilise the fund. provided 

to them. 
6. 89% of the selected beneficiaries expressed that ISlets created 

were useful. 
7. The contractors were also enpged by lOme of the Gram 

Pancbayats for execution of lOme works. 
6.12 The major findiags of tbe "Concurrent Evaluation" carried out in 

1992 between January, 1992 to December, 1992 are as follow.:-
1. Nearly 73% of the available funds were spent by the Village 

Pancbayats for undertaking community development projects 
under IRY on the all India level. In lOme of the states viz. J.tK, 
Sitlcim, Tripura, Andaman and Nicobar Islands, Delhi and 
Pondicberry the utilisation was even more than 100% of the 
available fundi and, 
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2. lA 57% of the Assets completed by the Villale Panchayats 
under JR Y, priority was given to the construction or rural link 
n;>ads, panchayat ghars. school buildings and community centres 
and, 

3. In almost all the states except Punjab the average wages paid 
per manday to the unskilled' workers were more or less equal 
to the minimum wages prescribed under the Minimum Wases 
Act and, . 

4. The wase and the non-wage component of the expenditure of 
JRY works undertaken by the Village Panchayats at the all 
India level was 53% and 47% respectively and. 

S. In majority of the easel' the payment of wages to the workers 
was made either on daily basis or weekly basis. Only in few 
cases it was fortnightly or on a monthly basis and, 

6. In about 84% of the cases the muster rolls were maintained 
and were available with the village panchayats and. 

7. Of the total assets created. roughly 74% werc found to be of 
good/satisfactory, 8% of poor quality and the remaining 18% 
were either incomplete or according to the laid down norms 
and, 

8. At the all India level during the last 30 man days preceding the 
date of the survey a JRY worker got roughly 4 days of 
employment. and another one manday of employment was 
received by other member of the family. It was more then 10 
days in certain stateR like Assam. Goa. OriRsa and 
Lakshadweep and, 

9. In majority of cases the Assets created were found to be 
maintained by the Village Panchayats. Howevcr in 17.5% cases 
they were not maintained by any agency. 

The report has also pointed out certain areas of concern. These are 
as under:-

1. In majority of cases. panchayat heads were not given any 
training for undertaking lRY works and. 

2. The share of women in employment was only 20% and. 
3. In some states viz. Assam, J&K. Tripura. Dadra and Nagar 

Haveli, Lakshadweep and Pondieherry. the Annual Action 
plans were not discussed at all in the Oram Sabha meetings 
and, 

4. In some States viz. Andhra Pradesh, Kerala, Maharashtra. 
Tamil Nadu and Pondicherry there was disparity in the average 
wales paid per manday to male and female unskilled workers 
and, 

5. The workers who belonged to the category of inclipbles also 
took advanta,e of the programme. 
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6.13 The shortcominp of the implementation of JRY identified by the 
concurrent evaluation were communicated to the concerned State 
Governments for their comments and for taking up corrective measures. 
StateslUTs have reported that strict instructions have been issued to the 
implementing agencies. 

Some of the important aspects of the action taken/comments by the 
State GovernmentlUTs are as follows:-

Findings of the Report 

1. A large number of Panchayat 
Chiefs were not given any 
training for the implementation 
of JRY. 

2. The percentage expenditure 
on JRY works to total available 
funds by the Village Panchayats 
was less. 

3. The wage component to the 
total expenditure was less. 

4. The share of women in total 
employment generated has been 
less. 

s. A IUle number of assets 
created were reported to be of 
poor quaUtylincompiete, (in 
case of Maharashtra, Mizonm, 
Nalaland, Tripura, Uttar 
Pradesh .t l.aksbadweep). 

ActionIComment 
Government 

by the state 

Majority of StateslUTs have replied 
that the instruction have been issued by 
them to conduct training courses for 
those who are engaged in the 
implementation of the Proaramme and 
specially for the Panchayat Hcads. 
Some of the StateslUTs have intimated 
that the progress under JRY does not 
take place upto the mark during April 
to May and June it gears up after May/ 
June only. However, they have issued 
instructions to finalise the annual action 
plan before April itself. 
The States have reported that, it is 
difficult to maintain existing wage non-
wage ratio (60:40), specially, in 
construction activities. However 
instructions have been issued to 
maintain wage/non-wage in the ratio of 
60:40. 

Majority of StateslUTs have replied 
that, it is because of special structure of 
the society. Female members are busy 
in domestic activities and only male 
members come forward to work 
outside. 
A few States have reported that 
impiementina aaencies have been 
instructed to execute works as per tbe 
norms of respective departments. A few 
States have intimated that. it is because 
of the lack of technical staff. quality 
could not be maintained. 
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6. Delay in completion of works 
is mainly due to shortage of 
funds. 

7. There is moch variation in 
the wage rates paid to male and 
female workers (in case of 
Andhra Pradesh, Assam, 
Kerala, Maharashtra, and 
Pondicherry) . 
8. Periodicity of payment to 
JRY workers was not regular. 

9. Muster rolls were not 
maintained by the Village 
Panchayats (Keral •• 
Maharashtra, Nagaland. 
Tripura, A&N Islands, D&N 
Haveli and Pondicherry. 

10. Assets created were not 
maintained (in case of A.P., 
Assam, Kerala, Maharashtra. 
Nagaland. Labhadwcep and 
Pondicberry .) 
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The States have reported that Annual 
Action Plan are generally prepared on 
higher side of the allocated funds. The 
panchayatl start the work all at once. 
The delay in receiving the last 
instalment might be the reason for 
shortage of funds at the period of 
evaluation. However, States have issued 
instructions to the village functionaries 
to Itart the work as per the availability 
of funds. 
The States have reported that there is 
no difference in wages for male and 
female workers. Wages are paid 
uniformly to men and women according 
to nature of work and out-turn. 

Hilly States have reported that becuase 
of more difficult areas. it was not 
possible to make weekly payments. A 
few StateslUTs have reported that since 
payment is made in cash and in food-
grains, there may have been some 
delay. 
The States have reported that, the 
Implementing Agencies have been givcn 
instructions to maintain mustcr rolls for 
the works to be executed under JRY. 
The officers monitoring the JRY are 
also verifying this aspect. The Tripura 
Government has intimated that after the 
elected panchayats are in place. it is 
expected that the panchayat officials 
will start maintaining muster rolls. 
Most of the States have reported that 
the maximum amount (10%) that can 
be spent for Mizoram, maintenance is 
quite inadequate a~ should be 
enhanced. Howcver, these States have 
also stated that all possible efforts will 
be taken for proper maintenance of 
assets. 
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11. The quality of food-p'ains 
distributed to JRY workers 
were not good. (Karnataka and 
Tripura) 
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The Government of Karnataka bas 
reported that instructions have been 
given to Zilla Parishads to direct the 
concerned to lift good quality food-
grains for distribution. The Govt. of 
Tripura on the other hand has intimated 
that while there were lOme infrequent 
complaints of poor quality of food-
grains, these instances are taken up for 
redrell through our food and Civil 
Supplies Department and Food 
Corporation of India. 

6.14 A muster roll of the workers showing their states of SCISTI 
LandlesslFree bonded LabouBIWomen workers etc. are to be maintained 
by a state level official. This is to be done with a view to prevent non-
payment/under-payment of wages or any manipulations of rolls. Copies of 
the muster roll are also to be duly certified by Panchayat Head and are to 
be displayed at the public place in the villages, such as, Panchayat office 
etc. The concerned officials arc to sign tite muster roll and also to record 
on the muster rolls at the time of weekly payment, a certificate indicating 
the Employment generated for the SCs/STs and for other as also the total 
Employment generated. The total number of mandays generated for the 
landless labourers, free bonded labourers and women labourers also to be 
indicated separately. The Employment generation figures are to be 
compiled from the certificates of the muster rolls. 

6.1.5 The State~s arc to conduct periodical evaluation studies on the 
implementation of the programme. Evaluation studies are to be given to 
the reputed institutions on issues thrown up by the concurrent evaluation 
meriting detailed studies, which may be given by the Centre as well as the 
StateslUTs. Copies of the evaluation studies conducted by the state should 
be furnished to the Central Government. Remedial action are to be taken 
by the StateslUTs on the basic observations made in their evaluation 
studies, and also in the evaluation studies conducted by the State should be 
furnished to the Central Government. 

6.16 In order to ensure social control of the Yojana, meetings of the 
Village Panchayat are to be held every month at a fixed date, time, and 
place to consider tbe issues relarding the planning, Execution, Monitoring 
and Supervision of the Jawahar Rozgar Yojana. These meetinp may be 
opeD to any member of the villaac community, who may be free to raise 
any issue regarding implementation of the Yojana. 

6.17 TIle CGaualttee Ire ClDllYIDc:ed with the 1JIl- of cbeekI .... 
.... _ ...... wllbIa .... Se--. of JRY In ..... to _ .. _ ..... f_ 
... ~ or fulls wblle ImplemeD..... tbe 1CbemeI. 
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However, tbeCommittee are not sure aboul tbe practicality 01 these 
iDltruments of checks and balances. The Committee insist Itronaly pq the 
physleal monltorlnl or the book, and reports submitted by the States. The 
Centre should also encouraae on the spot chec:kIInspectlons by rexular field 
visits by special bodies Uke Area Omcer, State Level Coordination 
Committee, Central Government Offtcers etc. 

6.18 The Committee are unhappy to learn that all reports of Irresularlties 
In the Implementation or JRY, mllulDisatlon of JRY funds ek. are lot 
Investillted throup the State Government, despite the fact tbat tbe 
complaints are received directly by tbe Central Government. The 
Committee are not happy wltb tbe explanation of tbe Government tbat tbe 
State Government being responsible for tbe implementation 01 JRY. cases of 
misutllisationlirreguJarities are got Investigated by the concerned States. 

The Committee are of stronl opinion that all the reports 01 irregularities 
In Implementationslmlsutlllsafions 01 JRY lunds received directly by the 
Central Government must, at any cost be Investigated by tbe Central 
Government Itsell as It Is felt that the ultimate accountability of the JRY 
lunds lies wltb the Centre. 

6.19 The Committee are happy with the nndlngs 01 the "Quick Study" 
and the "Concurrent Evaluation" as mentioned at paras 6.11 and 6.1l of 
this report. The Committee recommend that tbese flndlnls must be taken 
up seriously lor Inculcating mid-course correction/amendments, and also to 
rectify the pin-pointed shortcomings 01 JRY. The Committee are also 01 tbe 
strona opinion lbat tbe Centre must not sit satisfied with the Action Taken 
comments 01 the State GovernmenllUTs, and it must take up lact finding 
missions/visits In audit to set rlpt the drawbacks and to do complete Justice 
to the benenclaries in order to live apto the expectation of the people 
(Target Group) and allo to upbold tbe objectives of the schemes under JRY. 



CHAPI'ER VB 
INTENSIFIED JAWAHAR ROZGAR YOJANA (JRY-SECOND 

STREAM) 
7.1 The Committee have been informed that the second stream of 

Jawahar Rozgar Yojana namely, Intensified Jawahar Rozgar Yojana, has 
been introduced in 120 backward districts of the country since 1993-94. 
This was especially done with a view to intensify the schemes as selected 
backward districts in the country where there is concentration of 
underemployed and unemployed rural poors. 

7.2 A record list of 120 districts have been made on the index of 
backwardness formulated in consultation with the Planning Commission on 
the basis of 50% weightage to rural SCIST population of the districts and 
50% weightage to the inverse of per capita agricultural labour productivity. 
However, the districts in which majority of blocks are covered under 
DPAP have been included and the districts which arc commercially and 
industrially advanced have been specifically excluded. 

7.3 Resources allocated under the Jawahar Rozlar Yojana Second 
Stream, (i.e. the Intensified Jawahar Rozgar Yojana) are to be distributed 
among the selected districts on the basis of the backwardness index 
formulated by assigning equal weightage to the proportion of rural SCIST 
population in a district to total SCIST population of all selected backward 
districts and inverse of per capita production of the agriculture workers. 
The central resources are to be released directly to the DRDAslZPs in 
four instalments. A matching share of the states allocation have to be 
released by the State Government to the DRDAslZPs within a fortnight 
after the rclcue of central share. These funds arc to be kept at the 
disposal of DRDAslZPs for taking up employment workslprojcc:ts. 

7.4 DRDAslZPs arc to identify the pockets of concentration of 
unemployment and under-employment with in the selected districts. All 
employment works which result in creation of durable productive assets 
providing employment on suatained basis are to be included in the 
intensified JRY. However preference will be given to works having 
potential with maximum direct and continuing benefits to the members of 
poverty group. Preference will also be accorded to works which are, or can 
be, owned by or are assigned to groups of beneficiaries eagar for direct use 
of tbe assets by the group(s) or sale of the serviceslfacilities created by the 
assets to ensure continuing income to the target groups. 

7.5 Some of the work schemes to substantiate the afOrementioned 
references may consist of watershed development programmes and 
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schemes relating to minor irrigation works. soil and water conservation 
work. water harvesting structures. waste lands development. farm forestry, 
construction of all weather roads and such other sectors for sustained rural 
employment and drought proofing in the areas. 

The schemes of work may also include schemes to strengthen rural 
infrastructure like primary schools. primary markets in specially deficient 
tribal areas. The Panchayat Samitis of the district are to prepare a shelf of 
projects by the commencement of the financial year to be included in the 
action plan of the district. The districts are to prepare a comprehensive 
action plan of appropriate schemes which would be approved by the 
DRDAslZPs for implementation in the districts. 

7.6 The entire work load of implementing. coordinadng, review. 
supervising and monitoring of the programme has to be shouldered by the 
DRDAslZPs as per decision of the StateslUTs. This makes the DRDAsI 
ZPs to be accountable to the. State Governments for the required returns 
and reports of the works taken up for execution in the districts. 

7.7 The following reports and returns are to 8e submitted to the Central 
Government by the StateslUTs separately in respect of Second Stream of 
JRY i.c. Intensified JRY:-

1. A monthly quarterly report is to be submitted by telex! 
telegramlfaxlE-Mail in proforma III by the 10th of every 
succeeding month and. 

2. A more detailed quarterly progress report to be submitted in 
proforma IV by the 25th of the month following the quarter 
and. 

3. A detailed annual report to be submitted by 25th April of the 
succeeding year. Proforma IV will be used for the purpose. 

7.8 Tbe Committee are bappy to note that the obJectlYes or the intenslfted 
BY ................ ced I. 118 backward dist ..... of the country. The 
Committee are of the view that the implementation of the intensified BY 
should Dot he left to ORDAs. Who are already oyer burdened. Instead, tbe 
CeDtral GoYel'lUlleDt should _III the work of ImplementatioD of the 
·lateaslfted JRY to lOme other Govenunental or non-GOyernmeDtai apades. 
These bodies should be authorised to start the ldentiftcaUoD of the 
beneftclarles and carry out Implementation, coordinatloD, review, 
.penls_, .. d monltorlnl of the Pl'Olrammes under Intensified BY. 

7.9 TIle Coaunlttee alto recommend that a Ust of Identifted spedal 
beneIIdarIeI I.e. SCIST beneftclarles, should he prepU'ed and separate 
aIIocIItioa fIl I'MOIII'CeI be done for tbese tar.t lI'Ou,.. The Committee also 
deIIre tile c..tn to direct the StatesIUTs to release Its share of funds 
.. .........,., ....... tb the Centre's share. Moreoyer the Centre must also 
work oat a ....... I.m to lee whether the States re ..... their share of 1O% 
of the faa •• 1'1Iey mut also uk for utiUsatlon certillcate of the total fund of 
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leo". from the State thereby doubly eolUrina the release or the States share 
as weU. The Committee therefore recommend tbat a special Cell sbould be 
created In the MInIstry of Runl Areal Ie Employment (Departmeot of 
RunI EDlployDient Ie reverty AllevlatiOll) at lIle Cmlre to DlODltor the 
utllllatloD of fads. 



CHAPl'ER VIR 

INNOVATIVE AND 'SPECIAL EMPLOYMENT SCHEMES (THIRD 
STREAM-JRY) 

8.1 A small portion of Jawahar Rozgar Yojana resource have been 
~egated (since 1993-1994) for implementation of special and innovative 
projects those are aiming at the prevention of migration of labour, 
enhancing women's employment, and special programmes through 
voluntary organisations aimed at drought-proofing, as weD as watershed 
development/waste lands development etc. resulting in sustained 
employment. 

8.2 The prime objective and target group for the special and innovative 
projects remain basically the same as that ef general Jawahar Rozgar 
Yojana, except for a distinct emphasis on aspects like development of core 
infrastructure for providing long term employment opportunities, model 
planning, integration of on going development schemes, dovetailing of 
non-Yojana resources for taking up socially & economically relevant 
material intensive works under the Yojana, application of appropriate 
technology in the field of agriculture etc. These projects would be those 
which, in addition to specific achievements under the projects, also would 
help to achieve the specific targets but also carry experimental values to 
those involved in the implementation, planning and policy formulation of 
employment projects. 

8.3 The broad guidelines for the projects to be formulated under the 
Innovative and special employment schemes are as under:-

(a) The projects are to contain innovative elements, especially with 
regard to convergence of programme, participation of people 
and inter-departmental and inter-disciplinary implementation at 
the ground level and, 

(b) The projects are to benefit special groups of people or areas 
which are, at by and large getting by-passed by the already 
prevalent rural development programmes. Similar such projects 
are to be developed for areas which are remote, inaccessible 
and extremely baCkward in socio-economic infrastructure and, 

(c) The projects are to contain tight-knit management structure with 
specific management, monitoring and implementation 
respoDSibi~tiea identified and, 
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(d) Initially, the total cost of each project are not to exceed Rs. 3 
crores and are to be implemented within 3 years. The funds are 
to be released on annual basis. The subsequent installments arc 
to be released only on the satisfactory implementation of the 
annual proJl'ammes. Projects implemented by the State 
Governments and related agencies, the costs of the project are 
to be shared by the State in the ratio of 80:20. When the 
projects are implement,:d entirely by NGOs, the entire 
approved COlt may be given by the Centre and, 

(e) The projects ought to be labour intensive and should not use 
Contractors. The work should be executed only by beneficiaries 
or their committees, except in exceptional cases, were 
departmental executives are to be permitted. Employment 
projects expected to initiate a self reliant process of 
Employment ,eneration by providing specificllnstitutional status 
to a typical rural problem like aridity, soil erosion etc. or 
projects havinl a multiplying effect on employment leneration 
over the years are to be preferred and, 

(f) Projects are to contain a well planned strategy based on a 
through assessment of geophysical factors & Rural resources to 
tackle specific problems like migrations of labourers, untapped 
on under utilised resources. Only such projects are to be 
considered which cannot be covered under leneral & Intensified 
Jawahar Rozgar Yojana and Employment Assurance Scheme 
(EAS) in the normal course projects benefitting individual 
beneficiaries may be considered. 

8.3 The fol)owing reports and returns will be submitted to the Central 
Government by the states sepantely in respect of third stream of Jawahar 
Rozgar Yojanll:-

(i) Quarterly prosress report to be submitted in proforma IV by 
the 25th of the month following. 

(ii) Annual rcpon indicating the qualification and qualitative 
achievement made under the project to be submitted by the 
25th April of the succcding year. 

1.4 TIle Coaunittee ..... the .......... for the form ......... 01 projects 
.. tier the In ... tlYe .. SpedIII "pIoyment ScbeIaeI (JaY TbInI Streaaa) 
are or • very special _11m. De COIIlIIlIttee are of abe opIaIoa lbat IInce 
die objediftl ad pIdeHD. of the TbInI Stream of JaY are of very special 
and tec:IudcaI _tare, die GoYermaeDt Dould leek ad.tee 011 .. ano. upectI 
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of the proll'amme from the leadinl Manalement, RicO .. iented 
Instltutlons, technical manpower plannlol organisations etc. and thereafter, 
10 in for revitalised implementation of the prOlramme throuah alternate 
implementing a.enda other than ORDAs. However, the implementation of 
the Third Stream of JRY should remain with tbe Central Government. 

NEW DEU"; 
November, 1996 

Agrahayana, 1918 (Saka) 

KHAGAPATI PRADHAN~ 
Chairman, 

Committee on the Welfare of 
Scheduled Castes and Scheduled 

Tribes. 



APPENDIX 

(Vide para 4 of introduction) 
Summary 0/ Conclusions/Recommendations contained in the Rtport 

SI. No. Para No. ConclusionsIRecommendations 

123 

1. 2.15 The Committee note that all the planning and 
implementation of the schemes under Jawahar 
Rozgar Yojana have been left with the DRDAslZila 
Parishad, Panchayat Samitisllntermediate level 
Panchayat etc. at the State level. It is also observed 
that ORDAs are over loaded with multiplicity of 
programme to be implemented with no other 
organisation to supporl the stepwise implementation 
of the Programme. The Committee also note that 
there are no Centrally sponsored implementing 
agencies or Central enforcement agencies to oversee 
the implementation of the JRY schemes. The 
Committee is of the view that the Ministry should 
streamline the number of sub-schemes to be 
implemented by the DRDAs and the Central 
Government should depute some officials to oversee 
the works undertaken in this regard. However they 
may take the advantage of the tcchnical advice of the 
voluntary organisation. The Committee also 
rccommend that a Central scrutiny-cum-vigilance 
body should be created with jurisdiction over the 
other implementing bodies to oversee the actual 
implementation of the JRY Schemes. 

2. 2.16 The Committee are happy to observe that the 
people below the poverty line from the target 
beneficiaries. with preferred thrust being layed on the 
members of the Scheduled Castes and Scheduled 
Tribes, freed bonded labourers and wolnen. The 
Committee hope that the intended benefits of the 
JRY Schemes would reaOy percolate to the identified 
taraet group consisting of the poorest of the poor. 
The Committee urle the Ministry to undertake a 
Centrally overviewed project to identify the 
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beneficiaries individually, if no such survey has 
already been done. The Committee would like to 
create a permanent record of the identified 
beneficiaries at districtlblock level and the same 
should be updated annually. 

The Committee observe that Jawahar Rozgar 
Yojana is instrumental in raising employment 
opportunitiel and creating durable productive assets. 
The Committee, however, feel unhappy about the 
two pronged approach of the first stream of JRY. 
with two sub schemes namely Indira Awas Yojana 
and Million Wells Scheme making it mandatory for 
the State to implement both the schemes. The 
Committee, recommend that the first stream o( JRY 
should be modified by converting it into a single 
component stream with freedom for implementing 
agencies to select items of works in accordance with 
the needs of the local population of the State and the 
feasibility of the scheme which differs from place to 
place. This would avoid blocking up of huge amount 
of money by the StateslUTs on the pretext of 
implementing the schemes, which they may be unable 
to implement due to certain technicalities and other 
problems. 

The Committee note that service training are 
provided to the personnels responsible for the 
implementation of the programmes of JRY. The 
Committee desire that the training should also be 
imparted to the members of the Village Panchayats 
and Gram Sabhas in order to help them carry out the 
eftec:tive monitoring of the implementation of the 
programmes. 

The Committee Dote that training to personnels at 
various levels, selected to undertake work under JRY 
in States, are imparted both by the Centre as well as 
the State but the non-officials, who are the real 
orpns of implementation of the Scheme, have been 
neslected in this regard. The Committee, therefore, 
recommend that the training for implementation of 
the JRY programmes should also be imparted to non-
official participants (i.e. Mukhiu, Sarpanehu and 
Panchayat members etc.) 
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The Committee are happy to note the list of 'works 
to be taken up for creation of durable productive 
community assets and also the developmental 
activities (jnfrastructural) which could be taken up on 
the JRY resources. The Committee are of the strong 
feeling that tbe villagers (the target group) have 
neither been made aware nor educated about these 
options of works to be taken up. The Committee 
desire the Ministry to take up the issue of educating 
tbe people (the ultimate beneficiaries) in their own 
language. The Ministry may also issue necessary 
instructions to State Governments to bring out the 
study materials in their regional languages and 
circulate the same to the rural masses including SCsi 
STs. The Centre may also prompt the States to 
involve Non-Governmental Organisations. and 
Voluntary Organisations for effective education of 
the people. 

The Committee find the Special Beneficiary 
Oriented Individuals Programme as very constructive. 
However, the Committee are uncertain about the 
proper identification of the individuals below the line 
of poverty. The Committee strongly recommend that 
the Centre must involve the Planning Commission 
alongwith other Governmental Bodies/Organisations 
to help the State Governments to prepare a genuine 
list of identified individuals for the programme. 

The Committee are impressed by the objectives of 
the Social Forestry and Agro-horticulture works to be 
preferred under JRY. The Committee are of the 
opinion that since the subject involves a substantial 
amount of scientific know-how. the people must be 
adequately educatedlinformed about the long term 
benefits of the whole programme. Leading 
Institutions like Indian Agricultural Research 
Institute (IARI). Indian Institute of Forest 
Management (lJFM) and other Orgaqisations may be 
asked to lend advice in this regard. The Committee 
also desire that Non-Governmental Organisations and 
Voluntary Organisations should also be involved in 
the educational as well as in implementation aspects 
of the programme. The Committee also desire the 
Centre to make use of the print and the audio-visual 
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medias for campaigning the cause of the programme. 

The Committee note that out of 3862 crores 
earmarked for 1995-96 an amount of one thousand 
crores have been allocated to lAY. The Committee 
also note that no separate allocations have been 
earmarked for SCslSTs. The Committee, therefore, 
recommend that separate allocation should be made 
for SCslSTs in the annual budget plan of the lAY. 
The funds earmarked should also be utilised on 
priority basis during the same year. 

The Committee arc not happy about the 
dovetailing of funds of Million Wells Scheme with 
other Schemes like the development of irrigation 
tankS and water harvesting structures etc. as these 
become a community holding. The Committee 
strongly recommend that the Centre must prepare 
village wisclpanchayat wise/district wise and State 
wise lists of intended target groups, the majority of 
which are SCslSTs, and later help the beneficiaries to 
execute the work of digging/construction of wells 
with adequate skilledltechnical support so that the 
benefits must reach the SCIST beneficiaries directly. 

The Committee note that 100% compensation is 
given to the beneficiary whose well is declared failed. 
However, 'keeping in view the helpless condition of 
the farmers the Committee feel that under such 
circumstances the Implementing agencies should not 
only help the farmer' with the advice of going for a 
much better alternative source of water but should go 
ahead and help them with the construction of a bore-
weD which would be a major source of water for the 
farmers both for the Rabi and the Kharif crops. 

The Committee are distressed to learn that there is 
a wide gap in the wage of male and female workers 
(uDskilled) in some of the States e.g., Assam, Bihar, 
Punjab, U.P., Kerala, A.P. etc. Which is a clear 
violation of the provisions of Equal Remuneration 
Act. The Committee strongly recommends that 
Centre should issue strict instructions to these as well 
u other States for implementation of the "Equal 
Remuneration Act" in its true spirit to ensure equal 
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treatment to women at the time of providing 
employment under JRY as well as payment of wages 
for the same nature of work. 

The Committee are also unhappy to note that there 
is considerable '!pter-State variations in the minimum 
wages for the unskilled workers ranging from 
RI. 14.25 to RI. 42.00 per-day. The Committee, 
therefore, urge the Ministry to take up the matter of 
national minimum wage throughout the country 
irrespective of tbe nature of work and to ensure that 
the same is adhered to by all the States. 

The Committee are not satisfied with the state of 
affairs pertaining to periodical meetings of the 
Secretaries-in-charge of implementation of JR Y as so 
far no irregularity concerning the wage payment or 
execution of action plan directly or indirectly rel!lting 
to SCs/STs has been reported and acted upon. The 
Committee strongly feel that Centre must invigorate 
its periodical meetings an pick up issues to be 
resolved, instead of simply being satisfied with the 
statistical evidence presented by the States, and 
action need be initiated against the defaulting 
officers. 

The Committee are not at all convinced with the 
"distribution of foodgrains" as part of the wages 
under the JRY Programmes, since the principle of 
protecting the real wage of the workers besides 
improving the nutritional standards of the families of 
the rural poor, are not being met with. Moreover, 
the food-for-work component of the wage system has 
totally failed due to various reasons viz. poor quality 
of food-grains, problem of storage and transportation 
f.alitics involvement of multiple agencies, lower 
market price in comparison to the price o( food-
grains supplied under JRY. insistence of cash 
payment by the workers etc. The Commi~tee desire 
tbat tbe matter should be reviewed with a view to 
aivins an option to the workers to get wases either 
fully in cuh or partly in form of c~h or partly in 
form of food-JI'ains keeping in view the variation in 
the kinds of food-grains. The Committee also 
recommend tbe Centre to carry out inveatiption in 
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the cases of non-payment of wages and to take action 
against the defaulting officers instead of just 
withholding the grants to the concerned States, as 
ultimately it is the common man (the target group) 
who is the sufferer. The Committee, therefore urge 
the Ministry to take necessary action against the 
defaulting officers. 

The Committee are convinced with the system of 
checks and balances infused within the schemes of 
JRY in order to leave no place for misappropriation / 
misuse of funds while implementing the schemes. 
However, the Committee are not sure about the 
practically of these instruments of checks and 
balances. 'Q1e Committee insist strongly on the 
physical monitoring of the books and reports 
submitted by the State. Tl)e Centre should also 
encourage on the spot check / inspections by regular 
field visits by special bodies like Area Officer, State 
Level Coordination Committee, Central Government 

. Officers etc. 

The Committee are unhappy to learn that all 
reports of irregularities in the implementation of 
JRY, misutilisation of JRY funds etc. are got 
investigated through the State Government, despite 
the fact thaL the complaints are received directly by 
the Central Government. The Committee are not 
happy with the explanation of the Government that 
the State Government being responsible for the 
implementation of JR Y , cases of misutilisation / 
irregularities are got investigated by the concerned 
States. 

The Committee are of strong opinion that all the 
reports of irregularities in implementations / 
misutilisations of JRY funds received directly by the 

Central Government must, at any cost be investigated 
by the Central Government itself as it is felt that the 
ultimate accountability of the JR Y funds lies with the 
Centre. 

The Committee are happy with the findings of the 
''Quick Study .. and the "Concurrent Evaluation" as 
mentioned at para 6.11 and 6.12 of this report. The 
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Committee recommend that these findings must be 
taken hp seriously for inculcating mid-course 
correction / amendments. and also to rectify the pin-
pointed shortcomings of JR Y. The Committee are 
also of the strong opinion that the Centre must not 
sit satisfied with the Action Taken comments of the 
State Government / UTs. and it must take up fact 
findings missions / visits in audit to set right the 
drawbacks and to do complete justice to the 
beneficiaries in order to live upto the expectation of 
the people (Target Group) and also to uphold the 
objectives of the schemes under JR Y. 

The Committee are happy to note that the 
objectives of the intensified JRY has been introduced 
in 120 backward districts of the country. The 
Committee are of the view that the implementation 
of the itensified JRY should not be left to DRDAs. 
Who are already over burdened instead, the Central 
Government should assign the work of 
implementation of the identification of the 
beneficiaries and carry out implementation, 
coordination, review. supervision, and monitoring of 
the programmes under itensified JRY. 

The Committee also recommend that a list of 
identified special beneficiaries i.e. SCIST 
beneficiaries. should be prepared and separate 
allocation of resources be done for these target 
groups. The Committee also desire the Centre to 
direct the State slUTs to release its share of funds 
immediately alongwith the Centre's share. Moreover 
the Centre must also work out a mechanism to sec 
whether the States release their share of 20% of the 
fuad. They must also ask for utilisation certificate of 
tile total fund of 100% from the State thereby doubly 
ensuring the release of the States share as well. The 
Committee therefore recommend that a special Cell 
should be created in the Ministry of Rural Area & 
Employment (Department of Rural Employment & 
Poverty Alleviation) at the Centre to monitor tht 
utilisation of funds. 

De Committee find the guidelines for the 
fOl'lllulation of projects under the Innovative and 
Special Employment Schemes (JRY Third Stream) 
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are of a very special nature. The Committee are of 
the opinion that since the objectives and guidelines of 
the Third Stream of JRY are of very special and 
technical nature, the Government shobld seek advice 
on various aspects of the programme from the 
leading Management, R&D oriented institutions, 
technical manpower planning organisations etc. and 
thereafter, go in for revitalised implementation of the 
programme through alternate implementing .. encies 
other than DRDAs. However, tbe implementation 
the Third Stream of JRY should remain with the 
Centra) Government. 
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